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(v) Stepg for bringing Dimapur
Airport in Nagaland under the
Ministry of Civil Aviation.

SHRI CHINGWANG KONYAK:
Nagaland has only one airport at
Dimapur, which ig under the control
of the Defence suthorilies. It has no
control tower and necessary equip-
ments essential for an airport,

The existing building of the Dima-
pur Airport is not commoditious and is
quite small. Air travelling passangers
are increasing day by day. There are
no separate Entrance end Exit Gates
to cater to the needs of the incoming
and outgoing passengers. In the ab-
sence of these, the passengers have to
wait for unduly long time to collect
their baggage because they have to
wait till the plane takes off. Thére
are no restaurant facilities,

BHADRA 2, 1903 (SAKA)
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The runway is in g very bad shape.
It has pit-holes and therefore needs
immediate repairs. During rains the
runway is filled yp with water and
gets water-logged with the result the
flight cannot land. For example, on
2nd of August this year, the Gauhati-
Dimapur Flight had to be cancelled for
this reason alone.

In these circumstances, the Dimapur
Airport should be improved and deve-
loped by carrying out urgent repairs’
to its runway and py providing the
necessary equipments, for the control
Tower, etc. I would request fhe Hon.
Minister for Civil Aviation for taking
over the Dimapur Airport under the
control of the Department of Clvil
Aviation immediately for its proper
development,

(vi) Action against petsons luiing
innocent people for the jobs in
Gulf Countries.

*SHRy V. §. VIJAYARAGHAVAN:
(Palghat): Sir, it has become a matier
of great concern that some unscrupu-
lous agents in the cities of Bombay
angd Delhi are chealing innocent people
by luring them for employment in
Gulf countries. Many such people
have been trapped by these criminals
who masquerade as agents, These
agents operale from big cities like
Bombay and Delhi. Their modus
operandi is the same everywhere.
These agents have a large net work
of sub-agents who, in tfurn, are local
people. These sub-agents lure people
in confidence and extract a huge
amount of money varying from
Rs. 17,000 to Rs. 25,000, After collect-
ing the money, these sub-agents hand
over the amount to the chief agent and
collect their commission,

Alter paying the money, which they
raise by selling their homestead land
or the jewellery, they wait for a
word from the agent. After gix months
or so, g telegram is received by them
to reach Bombay or Delhi for flight

*The original speech was delivered in Malayalam.
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After collecting the remaining amount
from them, the sub-agents and the
<chief agent would quietly disappear.
In many cases, there is {0 be np flight
anj even in those cases where the
flight is arranged, they will be trapped
at the airport of the country of their
<destination because the visa would be
fake. This is not the story of a hund-
red people but many thousands are
cheated in this way.

These agents who commit such nak-
ed fraud on the poor and innocent
people gre a menace to the society.
‘The Government has 3 moral responsi-
bility to protect the innocent people
from this open robbery.

Therefore, I urge upon the Govern-
ment to act firmly against these agents
and take such measures so {Hat the
unwary people do not pecome victims
«of these predatory agents.

(vii) Need to provide fast Rail-
way Service for passengers bet-
ween Meerut and Delhi.
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Stat. Res. te. Apprl. 412
of Proclamation in
relation to State of
Assam and Assam Budget,
1081-82—Genl. Disc. and
D.G. (Assam), 1981-82
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12.30 hrs,

STATUTORY RESOLUTION RE. AP-
PROVAL OF PROCLAMATION IN
RELATION TO STATE OF ASSAM
AND ASSAM BUDGET, 1981-82—
GENERAL DISCUSSION AND DE-
MANDS FOR GRANTS (ASSAM)
1981-82—contd.

MR. DEPUTY SPEAKER: Now we
take up further discussion on Item
Nos, 10, 11 and 12. Time allotted is
three hours. Wge have exhausted two
hours and forty minutes. So, only 20
minutes are left. Shri Chitta Basu
was on his legs. He will take only
three minutes. Then Mr. Ravindra
Varma will be the last speaker. Afler
that the Minisiser will reply.

SHRI CHITTA BASU (Barasat):
I have pny only three points to make
and I will not take more than three
minutes,

There has been a prolonged diologue
going on hetween the agitation leaders
ang the Government of India. We,
the Members of Parliament, and the
people at large do not know as to what
has been the actual dialogue between
them. There are conflicting news
coming out from aifferent sources.
Such things would create further com-
plications rather than helping the
dialogue. May I request the Govern-
ment to come out with a white paper
stating the position of the Government
in thig respect and the stand taken by
the agitation leaders on those-pomts.
On an earlier occasion also I mention-
ed it and the Home Minister was pleas-



